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(¢) Landing and traffic  rights at
Calcutta are offered to all the foreign

carriers at the time of ‘nagotiation of bilateral
air services agrecments.

Antecedents of Air India Beneficiary
GSA. London

=~  4034. SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE !
Will the Minister ¢f TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whether it is a fact that Air India
had to pay Rs. 85 lakhs to irts London
based General Sales Agent by way of
additional incentive = commission’ of 10 per
cent over and above the 12 per cent normal
commission given to him, simply to redeem
an earlier promise of the local Manager
there, without any written prior permission
of the Commercial Director or Finance
Department, or even the Regional Director,
U. K. :

(b) is it also a fact that not only the
local Manger of Air India responsible for
this huge loss due to payment of Commer-
cial Department, six months thereafter called
meetings in  Bombay and London to
regularise the huge payment with retrospective
effect ; what  are the related fu]l facts and
action taken ; and

(c) the particulars of beneficiary GSA
of London and his earlier background
related to Air India and other anlines ?

THE DEPUTY  MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) : (a)
to (¢) The information is being  collected
and will be laid on the table of the Sabha.

Export of Mango Products

4035, SHRI P. RAJAGOPAL NAIDU :
Will the Minister of COMMERCE be

pleased to state :

(a) whether mango products are being
exported from our country to foreign
countries ; and
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(b) if so, the countries to which the
products are exported this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA\ : (a) Yes, Sir.

(b) The major destinations are USSR,
Saudi Arabia,  Yemen Arab Republic,
Kuwait, united Arab Emirates, Iraq,
U. K. and Federal Republic of Germany.

Grant of Priority Status to Fishing
Sector by R, B. 1.

4026. SHRI K. A, SWAMI : Wil
the Minister of FINANCE be pleased
to state : e

(a) whether the Reserve Bank of India
has granted priority  Status to the fishing
sector ;

(b) if so, what are the concessions and
facilities that should be granted by commer-
cial banks to the fisheries sector :

{¢) whether the pationalised banks,
like State Bank of India, have been
implementing the guide-linces of the R. B.
I. in Visakhapatnam, with respect to the
fisheries sector ; and

(d) the details of re-schedulings of long-
term loans and other  facilities granted in
Visakhapatnam by  State Bank of India in
1982 and 1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Develop-
ment of fishery is treated as activity allied to
agriculture and has been included in the
priority sector.

(b) All commercial banks are required
to step up their lending to priority sector
includes agricultural and allied activities.
With a view to ensure that financing of
agriculture (which includes allied activity of
fishery) gets due importance, various steps
have been taken which  consist of charging
concessional rate of interest, simplification

- of application froms, liberalisation of terms

and conditions relating to security, margin,
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repayment period, adequate  delegation of
discretionary powers to the Branch Mana-
gers, disposal of loan applications within
stipulated time  limit, relaxation of proce-
dural formalities etc.

(b) Yes, Sir. As per data available,
public sector banks advances to fisheries in

Andhra Pradesh as at the end of March
1981 werz as under :—
- No. of Amount
Account  Oautstanding
Andhra Pradesh 10982 Rs. 46797
lakhs
All India 73406 Rs. 6548 24
lakhs

DECEMBER 16, 1983

As at the end of March, 1981, the SBI
Group have financed in Andhra Pradesh
2755 accounts having total loans outsanding
at Rs. 126.86 lakhs for fisheries.

(d) Informat‘ion is being
to the extent possible
table of the House.

collected and
will be laid on the

s i Capnn g fen” & swan
LT AT °GA

4037. *0 g0 w@a ; Fqr faq 7
qg AT H FIA FLO 7

() Agra 3 fear faz @z oF4f
4T AF AT Z FA (HIAT @A AW
FAT 1GT & ;

(&) F47 2 FEIAT & TAT AR
#I fa<irg feafa ga@t s=et 8 f5  afg
AT &1 FTAT 99 I qqq AZE fHAT
ST, I FIEHT IAFT qeafq F:1 FIF7
qg qF WIeT FT gFAT & ; AT

() afg agl, ar a1 ISP F;T
faare g@ Fradt & @it Frasard a1
YT ®F & T FUT FTQ 7
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fam mxw@ # IqEAl (M SwTEA
qart) © (F) T (7) FEWEQ: AEAT
geea &1 A ggro fewarfszg oo
graeedeg (3 fear) fao @ F fows
qoiiEa Frataa T 5/23 Fourt A< faedt
AT war Frafag a=g F 21 WA
frag e 1 Aa 2 fd z@  Fw91 F
afafafert zawr fae et ga af=mrEE
Hw(gEdr)  afafqa, 1978 &
qfqF17 o 7 F FA-FAFT ATl § | ASFATT
iF T A A\ ¥ fgedr  wwrEd & ¥
Ifag F17aTE 79 &1 qUAT faar o970
Famar w@r g fe Juveated & A
wfag drar 37 & ATUT H FI94T &
fazg “faee oo qu swafas gt
@1 = & FA feedr gfam 1 g
wTET ¥ T FEqAT % oreqs, fAdwaEl i<
T8 w77 Afasfzal w1 freee fear
21 TH 9IAA KT A AAT A TET &
THT 419, 9594 ~qATY 4 29 AT &
faw oF awFrd ofwams fqas s
fagr & | WA foid §F & qa ™
FrqAr 1 fafwy= wrEret §  F9ar 1
sarfEt F R ¥ #1E g9a1 987 2 )

Liberalisation of Export Credit
Refinance Facility

4039. SHRI M. V. CHANDRASHEKARA
MURTRHY :

SHRI B. V, DESAI :

SHRI HARISH GANGWAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether le liberalised export credit
refinance facility for the banks to enable
them to underpin  exports are the main
planks for the 1983-84 credit policy for the
banks announced by the Reserve  Banks of
India ;

(b) if so, the other deatails of the policy
announced by the RB ;





